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The following Act of the Guaa Legidaure, having been
assented to by the Governor on the 23 March, 2005 is hereby published

for generd information.

SS PARMAR,
Secretary to the Government of Gujarat,
Legidative and Parliamentay Affairs Department.

GUJARAT ACT NO. 19 OF 2005.

(First published, after having received the assent of the Governor in the
“Gujarat Government Gazette”, on the 23 March, 2005).

AN ACT

to provide for the establishment of the Ganpat University, Kherva,
Didrict Mehsana, Gujarat by law and to confer the status of a non-
affiliating Univergity thereon and for maiters connected therewith or
incidental thereto.

It is hereby enacted in the Fifty-sxth Year of the Republic of
Indiaas follows-

CHAPTER |
PRELIMINARY

1. (1) This Act may be cdled the Ganpat University Act, 2005.

2 It shdl come into force on such date as the State Government
may, by natification in the Official Gazette, gppoint.

Short titleand
commencement.



Definitions.

Establishment

and
incor poration
of University.

2. InthisAct, unlessthe context otherwise requires, -

@ “Academic Council” means the Academic Council of the
Univerdty condtituted under section 14;

(b) “Boad’ means the Boad of Governors of the Univerdty

condtituted under section 10;

(© “Charman” means the Charman of the Board appointed
under section 11,

(d  “Director” means the director of the Univerdty gppointed
under section 18;

® “Deans’ mean the Deans of the Univerdty gppointed under
section 21;

® “Fnance Committeg” means Fnance Committee of the

Universty condtituted under section 16;

(9 “Foundation” means the Mehsana Didrict Education
Foundetion, Kherva, Mehsang;

(hy  “Patron-in-Chief means a pioneer donor of the foundation;
0] “Presdent” means the Presdent of the Universty

gppointed under section 7;

()] “ Prescribed ” means prescribed by the Regulations;

(k) “Regidra” means Regidrar of the Universty gppointed
under section 20;

()] “Regulations’ means the Regulaions of the Universty
made under section 34;

(m  “Trus” means the Mehsana Didrict Education Foundation,
Mehsana regisgered under the Bombay Public Trusts Act,
1950,

(n)  “Univergty” means the Ganpat Universty Kherva, Didrict
Mehsana, Gujad, edablished and incorporated under
section 3.

CHAPTER I
UNIVERSITY

3. (O There sdl be etablished a Universty by the name of *“the
Ganpat University, Kherva, Didrict Mehsana, Gujarat”.

2 The Paron-in-Chief, the Presdent, the Boad, the Academic
Council, the Director, the Deans, the Regisrar and dl other persons who
may heregfter become such officers or members 0 long as they continue
to hod such office or membership, ae hereby conditute a body

Bom. 29 of
1950.



corporate by the name of “the Ganpat Universty, Kherva, Didrict
Mehsana, Gujarat”.

(3 The Univasty shdl function as a nondfiliaing Universty
edablished under this Act and it shdl not afiliaste any other college or
inditute for the award conferment of degree, diploma and certificaie of
its degree to the students admitted therein.

4 The Universty shdl not have any grant-in-ad or other financid
assigance from the Centrd Government, ayy Stae Government,
Univarsty Grants Commission, All India Council for Technica
Education or any other athority or inditutions of the Centrd
Government or any State Governmen.

(5) The Universty shdl be a body corporate by the name aforesad,
having perpetual successon and common sed with power, subject to the
provison of this Act, to acquire and hold property, to contract and shdl,
by the said name, sue and be sued.

(6) The headquarters of the Universty shdl be a the Ganpa
Vidyanagar, Kherva, Didrict Mehsana.

4. The objects of the Universty shdl be to devdop the knowledge
of sdence, technology, dentd, medicd, paamedicd, physotherapy,
pharmacy, commerce, management and humanitics for the advancement
of mankind. The objects of the University shdl be asfollows, namely-

0] to disseminate, create and pressrve knowledge  and
underdanding by teaching, research, training and extenson
activities by effective demondration and influence of its
corporate life on socity in generd,;

(i) to create centres of excdlence for providing knowledge,
education, traning and research fadilities of high order in the
fidd of sdence technology, dentd, medicd, physotherapy,
paamedicd, phamacy, commerce, management, humanistic
and other related professond education as per its current
daus and such other maters as may deveop in future,
incdluding continuing education and distance learning;

(iii) to devdop paterns of teeching for a Cetificate or Diploma
Coursss, Undergraduate, and Podt-graduate courses and a
Doctord levd and to mantan a high sandard of education,
its applications, to create cgpabilities for upgrading science
and technology, dentd, medicd, physotherapy, paramedicd,
pharmacy, commerce, management, humanistic courses,

(iv) to devdop traning fadliies and to make arangements for
traning in highe education, professond education, and
dlied fidds to provide for inter-rdationship for natiiond and
internationa  participation, in the fidd of sdence and

Objects of
University.



University
open toall
irrespective

of sex,
religion,
class, creed
or opinion.

Powersand
functions of
University.

technology, dentd, medicd, physothergpy paramedicd,
pharmacy, commerce, management, and its dlied fidds,

(v)  tofunction asalearning resource centre;

(vi) to edablish dose linkage with the industry to make teaching,
ressarch and training a the Universty, rdevant to the needs
of the society, a nationd and internationd level.

5. @ No peson dhdl be excduded fromany office of
the Universty or from membership of any of its authorities or from
admisson to any degree, diploma or other academic didinction or
course of study on the sole ground of sex, race, creed, caste, class, place
of birth, rligious bdlief or politica or other opinion.

2 It shdl not be lavful for the Univeraty to impose on any person
any test whatsoever relating to sex, race, creed, caste, class, place, of
birth, reigious bdief or politicd or other opinion in order to entite him
to be admitted as a teacher or a sudent or to hold any office or post in
the Universty or to qudify for any degree, diploma, or other academic
didinction or to enjoy or exercise ay privilege of the Universty or any
benefaction thereof.

6. The Universty shdl exerdise the following powers and perform
the following functions, namely-

0] to adminiger and manage the Universty and such centres
for research, education and ingruction as are necessary for
the furtherance of the objects of the Universty;

(i) to provide for indruction, training, research advancement
and dissmination in such branches of knowledge or
learning pertaining to science, technology, dentd, medid,
physcotherapy, pharmacy, commerce, managemen,
humanitics and dlied aress,

(iii) to conduct innovative experiments in new teaching and
learning methods and technologies in the above referred
subjects in order to achieve international standards of such
education, training and research;

(iv) to prexribe courses and curricula and provide for
flexibility in the educdion sysem and ddivey
methodol ogies induding dectronic and digance learning;

v) to hold examinaions through eectronic mode and confer
degrees, diplomas or grant certificates, and other academic
diginctions or titles on persons subject to such conditions
as the Universty may determine, and to withdraw or cancd
any such degrees, diplomas, certificates, or other academic
diginctions or titles in the manner prescribed by the
Regulaions,



(Vi)
(vii)

(i)
(ix)

(%)

(xi)

(xii)

(xiii)

(xiv)

(xv)

(xvi)

(xvii)

(xviii)

to confer honorary degrees or other didinctions in the
manner prescribed by the Regulations,

to edablish such specid centres, specidized study centres
or other units for research and indruction as ae, in the
opinion of the Universty, necessxy for the furtherance of
its objects;

to provide for printing, reproduction and publicaion of
research and other works and to organize exhibitions,

to sponsor and undertake research in the different areas of
sience,  technology, dentd, medicd, phydothergpy,
pharmacy, commerce, management, and humanitics,

to collaborae or associae with, advise, devdop, maintain,
or othewise, any educaiond inditution with like or smilar
objects

to devdop and maintain linkages with educationd or other
inditutions in any pat of the world having objects wholly
o patidly sgmila to those of the Univergty, through
exchange of teachers and scholars, and generdly in such
manner as may be conducive to ther common objects;

to devdop and mantan reaionships with teachers
ressarches and domain expets in stence, technology,
dentd, medicd, phydothergpy, phameacy, commerce
management, humanitics and dlied aress in any pat of the
world for achieving the objects of the Universty;

to regulae the expenditure and to manage the finances and
to maintain accounts of the University;

to recave funds from indudry, naiond and internationd
organizetions or any other source as gifts donaions
benefactions, bequests and by transfers of movable and
immoveble properties for the purpose and objects of the
University, under the intimation to the State Governmentt;

to etablish, maintain and manage hdls and hoges for the
resdenceof students;

to supervise and control the resdence and regulate the
discipline of gdudents of the Universty and to make
arangements for promoting ther hedth and generd
wedfare and culturd activities;

to fix, demand and receive or recover fees and such other
chages as may be prescribed by the Regulations in
accordance with the guiddines of the State Government or
Nationd dtatutory bodies,

to inditwte and awad fdlowships scholarships, prizes,
medds and other awards;



(xix)

(xx)

(xx)

(xxii)

(xxiii)

(xxiv)

(xxv)

(xxwvi)

(xxvii)

(xxviii)

to purchase or to teke on lesse or accept as gifts or
othewise ay land or building or works which may be
necessty or convenient for the purpose of the Universty
and on such teems and conditions as it may think fit and
proper and to condruct or dter and mantan any such
buldng or works under the intimaion to the State
Government;

to sdl, exchange, lease or otherwise digpose of dl or ay
portion of the propeties of the Universty, movable or
immovable, on such terms as it may think fit and consgtent
with the interes, activities and objects of the Universty,
under the intimation to the State Government;

to draw and accept, to make and endorse, to discount and

negotiste, promissory notes, bills of exchange, cheques or
other negotiable ingruments;

to rase and borrow money on bond, mortgages, promissory
notes or other obligations or securities founded or based
upon dl or any of the propeties and assats of the
Univerdty or without any securities and upon such terms
and conditions as it may think fit and to pay out of the
fuds of the Universty, dl expenses incidenta to the
rasng of money, and to repay and redeem aty money
borrowed, under the gpprovd of the State Government;

to inves the funds of the Universty in or upon such
securities and trangpose any  investment from time to time
in such manner as it may deem fit in the interest of
Universty;

to execute conveyances regarding transfers, mortgages,
leases, licenses, agreements, and other conveyances in
repect of propaty, movable or immovable induding
Government securities belonging to the Universty or to be
acquired for the purpose of the Universty, under the
intimetion to the State Governmernt.,;

to admit the Sudents for the courses offered by the
Univergty in the manner prescribed by the Regulaions,

to create academic, technicd, adminidraive, minigerid
and other posts and to make appointments thereto;

to regulade and enforce discipline among the <sudents,
employess of the Univesty and to provide for such
disciplinary measures as may be prescribed by the
Regulations;

to inditute professorships, associste  professorships,
assigant professorships, readerships, lecturerships, and any
other teaching, academic or research pods and to prescribe
qudifications by Regulations in accordance with the
guiddines prescribed by Universty Grat Commisson or



concened Nationd Technicd or Professond councils, for
such matters;

(xxix) to gppoint qudified persons as professors, associae
professors, assstant professors, readers, lecturers or as
teachers and researchers d the University;

(xxx)  supject to the provisons of this Act and Regulaions any
officer or authority of the Universty may, by order,
delegate his or its powers except the power to make
Regulations to  any other officer or authority under his or
its contral;

(xxxi) to do dl such other acts and things as the Universty may
condder necessay, conducive or incidentd to the
atanment or enlargement of dl or any of the objects of
the Univeraty.

CHAPTER Il
AUTHORITIESOF UNIVERSITY

7. @ ()] There shdl be aPatron-in-Chief of the Universty.

(i) The Fird Presdent of the Universty shdl be nominated
by the Patron-in-Chief.

(i)  The firs Presdent shdl hold office during the pleasure of
the Patron-incChief or for his lifaime whichever is
ealier.

(iv) In the event of the firg Presdent ceases to hold office, a
Presdent dhdl be nominated by the managing committee
of the foundaion from amongst the permanent members
of the Executive Committee of the foundaion for five
years and shdl be digible for regppointment to thet
office for afurther term of five years.

() The Presdent shdl have, power to cause an ingpection or review
to be made by such person or persons as he may direct, of the
Universty, its buildings, libraries, equipments and sydems ad
proceses and of any inditution or centre maintained by the Universty,
and ds of the examinations, teeching, research and other work
conducted or done by the Universty and to cause an inquiry to be made
in like manng in regpect of any mdter connected with the
adminigraion and finances of the University.

8. The fdlowing <hdl be the authoriies of the Universty,
namedly -

@ The Board of Governors,

(b The Academic Council;

(© The Finance Committee; and

Patron-in-Chief,
President and his
powers.

Authorities
of

University.



Officersof
University.

Board of
Governors.

Chairman of
the Board.

@

10

such other authorities as may be prescribed by the

Regulaions

9. Thefollowing shdl be the officers of the University, namdly:-

@
(b)
©
@
©

The President,

TheDirector,

The Deans,

The Regidrar, and

such other office's as may be precribed by the

Regulations.

10. ()

The Board of Governors of the Univergty shdl conas of

the following members namdy:-

0)

(if)
(i
(iv)

v)

(vi)

(vii)

(viii)

(i)

)

(xi)

The President shdl be the Chairman of the Board;
Two representatives of the Trugt;
The Director of the University;

Two Deans of the Univerdty, by rotaion, to be
nominated by the Director;

Secretary to Government  (Higher and  Technica
Education), Education Depatment, Government  of
Guad;

The Commissoner of Higher Education, Educetion
Department, Government of Gujarat;

The Director of Technicd Education, Education
Department, Governrment of Gujarat;

The Director of Hedth and Medicd Services and Medicd
Educetion, Hedth and Family Wedfae Depatment,
Government of Gujarat;

Two Principds of the colleges of the Universty by
rotetion to be nominated by the Director ;

Three experts representing other disciplines such as
finance, legd, management, humanities to be nominated
by the President;

Two representatives of the Indudries to be nominated by
the President.

2 The Regigtrar shdl be the Secretary of the Board.

1. Q)

The Charman dhdl presde over a the medtings of the

Board and at the convocations of the University.
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2 The Charman shdl exercise such other powers and perform such
other duties as may be assgned to him by this Act or the Regulations.

12. )] The Boad shdl be reponsble for the gened
uperintendence, direction and control of the affars of the Universty
and shdl exercisedl the powers of the Universty.

() Without prgudice to the provisons of sub-section(l), the Board
shdl have the following powers and functions, namely-

® to take decisons on question of policy reaing to the
adminigration and working of the University;

(i) to indtitute courses of sudy a the University;

(i)  tomake Regulations

(iv)  to condder and approve the annud report and the annud
accounts of the Universty for every financid yesr;

) to invex moneys and funds of the Univerdty and take
decisons on the recommendaions of the Finance
Committee:

(vi)  to publish or finance the publicaion of dudies  books,
periodicals, reports and other literature and to sdl or
arange for the sde as it may deem fit from time to time;

(vii) to create or abolish pods of teachers and other employees
of the Universty;

(viii) to gppoint such committees as it congders necessary for
the exercise of its powers and the performance of its
duties under this Act;

(iX) to deegate by written order, any of its powers to the
Director, Dean, Regidrar, or any other officer, employee
or authority of the Universty or to a committee gppointed
by it;

) to exercise such other powers and peform such other
functions as may be conferred or imposed upon it by this
Act or Regulations,

(xi)  to review the acts of the Academic Council and the
Finance committee.

13. @ Save a othewise provided in this section, the term
of nominated members of the Board shdl be three years from the date of
nomination.

2 An ex-officio member shdl continue 0 long a he holds the
office by virtue of which he is such member.

3 Any vacancy in the Board occurring before the reconditution or
before the expiry of the prescribed period shdl be filled by nomination
of another person by the President.

Powersand
functions of
the Board.

Terms of office
and vacancies
among
members of the
Board.



Academic
Council.

Powersand
duties of
Academic
Council.

4 A member nominated under sub-section (3) shdl continue for
the remainder of the term of a member, in whose place he is
nominated.

5) A member hdl be digible for re-nomination for the next term.

(6) A member may resgn his office by writing under his hand,
addressed to the Presdent but he dhdl continue in office until his
resignation has been accepted by the President.

14. )] The Academic Council of the Univerdty dhdl condst
of thefolowing members, namely:-

() the Director of the Universty, ex-officio, who shdl be

the Chairman of the Academic Coundil;
(ii) one eminent academician and one eminent  professonal
to be nominated by the Board;

(iii) one extend eminet academician and one eminent
professond to be nominated by the Director;

(iv)  two deans of the Univerdty by rotation to be nominated
by the Director;

V) one Professor  from eech discipline of the Universty by
rotation to be nominated by the Director; and

(vi)  the Regisrar who shdl be the non-member Secretary of
the Coundall;

(] The term of office of the members other than the ex-officio
member shdl be three years.

15. The Academic  Councl shdl have the following powers and
duties, namdy-
® to exercise control over the academic polices of the
Universty and shdl be responsble for the maintenance
and improvement of dandards of indruction, education
and evdudion in the Universty;

(i) to consder maters of generd academic interest either on
its own initiative or on a reference from the Faculty of
the Universty or the Boad and to teke gppropriae
action thereon;

(i)  to recommend to the Board such Regulations as ae
conggent  with  this Act regading the  academic
functioning of the Universty; and

(iv) to execise such other powers and perform such other

duties as may be conferred or imposed upon it by the
Regulations.



16.

@

13

The Fnance Committee shdl condst of the following

members, namdy :-

@

17.

18.

0]
(if)
(iii)
(iv)
v)

the Director of the Universty, ex-officio shdl be the
Chairman of the Committee;

one member of the Boad to be nominated by the
President;

one Dean of the Universty by rotation to be nominated
by the Director;

one expert professond to be nominated by the Presdent;
and

the Regidrar shdl be the non-member Secretary of the
Committee.

The term of office of the members other than the ex-officio
member shall be three years.

The Finance Committee shdl exercise the following powers and
perform the following functions, namely-

@)

(i)
(iii)
(iv)

(v)
(vi)

(vii)

(viii)

(1)

to examine the annud accounts and annua  budget
edimaes of the Univesty and advie the Boad
thereon;

to review the finandd podtion of the Universty from
timetotime

to meke recommendations to the Board on dl financid
policy metters of the University;,

to meke recommendaions to the Boad on dl proposas
involving raisng of funds, receapts and expenditures;

to provide guiddinesfor invesment of surplus funds;

to make recommendeations to the Board on  proposds
involving expenditure for which no provison has been
mede in the budget or for which expenditure in excess of
the amount provided in the budget has been incurred;

to examine proposds rdating to revison of pay scaes
upgradation of the scdes and dl those items which ae
not included in the budget, before they are placed before
the Board; and

to exercise such other powers and peform such other
functions as may be conferred or imposed upon it by the
Regulations.

The Director shdl be appointed by the Board, out of the

pand of names, recommended from time to time by the committee
congdting of the following members, namdy:-

0]

an emnet  professond to be  nominaged by the
Presdent;

Finance
Committee.

Powersand
functions of
Finance

Committee.

Director.
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(i) an eminent educationis to be nominated by the
President; and

(i) one member of the Boad to be nominaed by the
President.

@ The Presdent shdl designate one member as the Chairman of
the Committee.

® The term of office of the Director shdl be for the period of five
years and shdl be digible for re-gppointment to that office for a further
term of five years.

@ Where a vacancy in the office of the Director occurs and it
canot be conveniently and expeditioudy filled up in accordance with
the provisons of sub-sections (1) and (3) and if there is any emergency,
the Presdent, in conultation with the Board may gppoint any uitable
person  to be the Director and may, from time to time extend the term
for aperiod not exceeding one yeer.

) The terms and conditions of the sarvice of the Director shdl be
such as may be prescribed by the Board and until so prescribed, shal be
determined by the president.

9. (@ The Director shdl be the Chief Executive and Academic
Officer of the Univerdty. He shdl presde over a the meetings of the
Academic Council and Finance Committee.

() Without prgudice to the generdity of the provison contained in
aub-section (1), the Director shdl -
0] exercise generad  superintendence and control  over the
affarsof the University;
(i) ensure implementation of the decisons of the authorities
of the Universty;
(iii)  be respongble for impating of ingruction and
maintenance of discipline in the Univeraty; and
(iv) exercise such other powers and peform such other duties
& may be assgned to him under this Act or the

Regulations or as may be ddegaed to him by the Boad
or by the President, asthe case may be.

® Where any mater is of urgent nature requiring immediate adion
and the same cannot be immediady dedt with by the Charmen or
Authority or body of the Univeraty empowered under this Act to ded
with it, the Director may teke such action as he may deem fit and shdl
forthwith report the action taken by him to the Chairman or authority or
body of the Universty who or which, in the ordinary course, would have
dedlt with the maiter.

4 Where the exercise of the power by the Director under sub-
sction (3) involves the gppointment of any person, such gppointment
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ghall be confirmed by the competent authority empowered to agpprove
such gppointment, in accordance with the provisons of this Act and the
Regulations, not laer than three months from the date of order of the
Director, otherwise the same shal cease to have effect on the expiration
of aperiod of three months from the date of order of the Director.

20. (] The Regisdrar shdl be gppointed by the Universty in
such manner and on such terms and conditions as may be prescribed by
the Regulations.

() The Regdrar shdl execise the fallowing powers and perform
following duties, namdy:-
0] He dhdl be responsble for the custody of records,

common sed, the funds of the Universty and such other
property of the Universty;

(i) He gdhdl place before the Board and other authorities of
the Universty, dl such informaion as may be necessary
for transaction of its business;

(iii) He gdhdl be responsble to the Director for the proper
discharge of hisfunctions,.

(iv) He dndl, subject to the control of the Director, be
reppondble for the adminigration and sarvices of the
Universty;

V) He shdl attest and execute al documents on behdf of the
Universty;

(vi) In dl suits and other legd proceedings by or agang the
Universty, the pleadings shdl be verified and sgned by
the Regitrar and dl processes in such suits and
proceedings shdl be isued to and saved on, the
Regidrar;

(vii) He shdl exercise such other powers and perform such
other duties as may be assgned to him under this Act, the
Regulaions or as may be ddegaed to him by the Boad
or the Director.

21. )] The Deans of the Universty shdl be appointed
by the Director, with the gpprovd of the Charman of the Board, from
amongs the faculty members of the University.

2 The Dean shdl assg the Director in managing the academic and
other affars of the Universty and shdl exercise such powers and
perform such functions as may be prescribed by the Regulaions or to
be delegated to them by the Director.

Regigrar.

The Deans.
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CHAPTER v
FUNDS,ACCOUNTS AND AUDIT

22.  The Trugt shdl place funds a the digposd of the University to be
cdled the Permanent Endowment Fund of a sum of ten crores of rupees
or as such required for meeting the full operatiiona expenditure of the
Universty for three years in long term interest bearing securities issued
or guaranteed by the Centrd or State Government. On the termination of
the involvement of the Trug and after meeting the operationd
expenditure for three years out of the permanent Endowment Fund, if
there is any unused badance that shdl be pad back to the Trud, with
the previous permisson of the State Government.

23.  The Trus shdl pay to the Universty from time to time such
sums of money and in such manner as may be consdered necessary for
theexercise of its powers and discharge of its functions under this Act.

24. )] The Universty shdl haveits own funds conssting of —

0] al moneys provided by the trugt;

(i) al fees and other charges received by the Universty;

(i) dl moneys received by the Universty by way of grants,
loans, gifts donaions,  benefactions, bequets or
transfers,

(iv) dl moneys receved by the Univesty from the
collaborating Indugtry in terms of the providons of the
Memorandum of Underganding between the Universty
ad the Indugry for edablishment of sponsored chairs,

fdlowships and infragtructure fadilities of the Universty,
under the intimation to the State Government.

(2] All funds of the Universty shdl be deposted in such banks or
invested in such manner as the Board may decide on recommendation of
the Finance Committee.

3 The funds of the Universty shdl be gpplied towards the expense
of the Universty induding expenses incurred in the exercise of its
powers and discharge of its function.

25. )] The Universty shdl maintan proper accounts and other
records and prepare an annua Satement of accounts, including the
income and expenditure account and the balance shed, in such form
andin such manner asmay be prescribed by the Regulations.

() The Universty shdl adopt a proper system of internd checks
and bdances and controls in the discharge of its finance, accounting and
auditing functions as may be prescribed by the Regulations.

3 The Accounts of the Universty shdl be audited every year by
an auditor who shdl be a Chatered Accountant or a firm of Chartered
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Accountants as defined in the Chatered Accountant Act, 1949 who
shdl be appointed by the Board.

4 The Accounts of the University certified by the person or firm so
gopointed or any other person authorized in this behdf together with the
audit report thereon shdl be placed before the Board and the Board may
issue such indructions to the Universty in respect thereof as it deems fit
and the University shdl comply with such ingtructions.

(5) The Accounts of the Univerdty shdl be audited by an internd
auditor who shdl be a Chatered Accountant or a firm of Chartered
Accounts appointed by the Board, to ensure concurrent audit of dl
books of accounts, and such periodic internd audit reports shdl be
placed before the Board for review.

(6) The Universty shdl prepare eech year a report of its activities
during the previous year and submit it in the form of an annud report to
the Board for review and gpproval.

26. )] The exiting terms and conditions of the service, including
sheme of penson, provident fund and insurance of the officers
teechers, and other employees of the concerned inditutions run by the
Mehsana Didrict Education Foundation shdl continue in such manner
and subject to such conditions, even dfter the commencement of this
Act, till new Regulations are mede in this regard.

(2] Where any such provident fund has been so condituted, the
provisons of the Provident Funds Act, 1925 shdl goply to such fund as
if it were a Government Provident Fund.

CHAPTER V
SUPPLEMENTARY PROVISONS

27. No act or proceeding of the Boad, or any authority of the
Universty or any committee condituted under this Act or by the
Regulations shdl be questioned on the ground merdy of the existence
of any vacancy in or defect in the conditution of, the Board, Authority
or Committee of the University.

28.  Notwithganding anything contained in any other law for the time
being in force the Universty shdl have powers to confer degrees,
honorary degrees, diplomas and other academic didinctions, titles and
grant certificates as approved by the Board.

29.  The Univasty sl furnish to the State Government, University
Grants Commisson and other datutory authorities such reports, returns,
daements and other information as may be required by them from time
totime.
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30.  The Foundation shdl give a notice of not less than four years
peiod to the Stae Govenment of its intention to dissolve the
Foundation. The State Government may direct the University to ceese
fresh admissons and dso direct the Foundation to phese out the
reponsbility of running the Univeraty until the last baiches of Sudents
in regular courses of the Universty complete their courses. It shdl be
obligatory on the pat of the Foundation not to compromise in terms of
the qudity of education and training in the interim years and provide
reasonable exit benefits for the employees.

3L Every officer, teacher and other employees of the Universty
dhdl be deemed to be a public servant within the meaning of section 21
of the Indian Pend Code.

Explanation.- For the purposes of this section, any person, who
is gopointed by the Univerdty for a specified period or a specified work
of the Universty or, who receves awy remungaion by way of
compensatory dlowance or fee for any work done from the Universty
Fund, shdl be deemed to an officer or employee of the Universty while
he is peaforming and in rddion to dl maters rdaade to the
peformance of the duties and functions connected with such
gopointment of work.

32. No membe of the tesching, non-teeching and other academic
daff of the Universty shdl be dismissed or removed or reduced in rank
except after an inquiry in which he has been informed of the charges
agang him and given a reasonable opportunity of being heard in respect
of those charges An goped from an order of dismissd, removd or
reduction or of termination shdl lie to the Presdent within ninety days
from the date of communication of such order and the decison of the
President in such gpped shdl befind.

CHAPTER VI
MISCELLANEOUSPROVISIONS

33. The Sae Government shdl have powers to issue directions from
time to time as may be required to be followed by the Universty under
the provisons of this Act, the Regulations made thereunder and under
any other law for the time being in force.

A @ Subject to the provisons of this Act the Boad
shdl have, in addition to dl other powers vested in it, the power to

meke Regulaions to provide for the adminigraion and management
of the affairs of the Universty.

() In paticular and without prgudice to the generdity of the
foregoing powers such Regulaions may provide for dl or any of the

following matters, namely :-
0) the summoning and holding of meetings of the
authorities of the Universty other than the fird meeting

XLV of 1860.



(i)
(iii)

(iv)

v)
(vi)

(vii)
(viii)

(i)
)

(xi)

(xii)

(xiit)
(xiv)
(xv)

(xvi)
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of the Board, and the quorum and conduct of business a
such mesting;

the powers and functions to be exercised and discharged
by the President of the Board of the University;

the conditution, powers and duties of the authorities,
bodies and other  committees of the  Univerdty
established  under this Act, the qudifications and
disqudifications for membership of such authorities, term
of office of the membership, gopointment and removd of
members thereof and other matters connected therewith;

the procedure to be followed by the Board and any
committee or other body condituted under this Act or by
the Reguldions in the conduct of the busness exercise
of the powers and discharge of the functions;

the procedure and criteria to be followed in establishing
courses of Sudy and admisson of Sudents;

the procedure to be followed for enforcing discipline in
the Universty;

the management of the properties of the University;

the degrees, diplomas, certificates and other academic
diginctions and titles which may be conferred or granted
by the Universty and withdrawd or cancdlation of ay
such degrees, diplomas, cetificates and other academic
diginctionsand titles and the requirements thereof;

the conduct of examindgions incduding appointment of
examines,

the cregtion of posts of Professors, Associate Professors,
Assgant Professors, Readers, Lecturers or equivaent
academic desgndions or pods, officers and employees
of the Universty and the gppointment of persons to such
posts including the qudifications requisite therefor;

the fees and other charges which may be pad b the
University for the oourses training, fadlites and
services provided by it;

the manner and conditions for conditution of pendon,
provident funds, insurance and such other schemes for
the benefit of officers, teachers and other employees of
the Univerdty;

the teems and conditions gpplicable for association of the
Universty with other indtitutions;

the preparation of budget estimates and mantenance of
accounts;

the mode of execution of contracts or agreement by or on
behdf of the Universty;

the clasdfication and procedure for gppointment  of
officersand gaff of the University;
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(xvii) the teems and tenure of appointments, sdaries and

dlowances, contrectud services, rules of discipline and
other conditions of sarvice of the  Director, other
officers, teachers and employees of the Universty;

(xviii) the teems  and conditions governing  deputation of

officers and st&ff of the university;

(xix) the powers and duties of the Director and other officers,

(xx)

teachers and employees of the University;

the terms and oconditions govening  fdlowship,
scholarships, gtipends, medas and prizes,

(xxi) the authentication of the orders and decisons of the

Board;

(xxii) the metters redlating to hogeds and hdls of resdence

induding disciplinary control therein, and

(xxiii) dl matters which, by this Act, ae to be or may be

prescribed by the Regulations.

No suit, prosecution or other legd proceedings shdl lie agang

and no damages shdl be damed from the Universty, the Director, the
authorities or officers of the Univerdty or any other person in respect of
anything
pursuance of this Act or any Regulation made thereunder.

36.
0]

(il

which is done in good fath or purporting to be done in

CHAPTER  VII
TRANSI TORY PROVISIONS

Notwithstanding anything contained in this Act,-

the exiging Hon. Director of the Foundation holding the
office a the time of commencement of this Act., shdl be
deemed to have been gppointed as the first Director. The
Director, subject to avalability of funds discharge dl or
any o the functions of the Universty for the purpose of
carying out the provisons of this Act and the Regulations
and for that purpose may exercise anty power or peform
any duty which by this Act and the Regulations are to be
execised or peformed by awy adthority of the Universty
until such authority comes into exisence as provided by this
Act and the Regulations;

the Boad functioning a such immediady before the
commencement of this Act shdl continue to so function
until the Board is condituted for the Universty under this
Act, but on the conditution of the Board under this Adt, the
membears of the Boad holding office before such
condtitution shal cease to hold office;

the Academic Council functioning as such immediady
before the commencement of this Act shdl continue to S0
function until the Academic Councl is condituted for the
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Universty under this Act, but on the conditution of the
Academic  Council under this Act, the members of the
Academic Councl holding office before such conditution
shdl cease to hold office;

(iv) the Hnance Committee functioning as such immediady
before the commencement  of this Act shdl continue to so
function until the Fnance Committee is condituted for the
Univesty  under this Act, but on the conditution of the
Finance Committee under this Act, the member of the
Fnance Committee holding office before such conditution
shdl ceaseto hold office

(V) until the firg Regulaions of the Universty ae made under
this Act, the exiging rules and reguldions of the Mehsana
Didrict Education Foundation, Ganpa Vidyanagar, Kherva,
Mehsana as gpproved by the Board as in force immediately
before the commencement of this Act, shdl continue to
aoply to the Univerdty in so far as they are not inconggent
with the provisons of this Act.

37.  Notwithganding anything contained in this Act or Reguldions
made thereunder, any sudent of the Inditutions, named (1) SK. Pad
College of Pharmacy Education and Research @) U.V. Pad College of
Engineering (3) V.M.Pad College of Management Sudies (4)
V.M.Pad Inditute of Management (5) Acharya Motibha Pad Inditute
of Computer Studies dtuated within the Universty area and ffiliated to
the Hemchandracharya North Gujarat University, was sudying or was
digible for any examinaion of the Hemchandracharya North Gujarat
Universty, shdl be permitted to complete his course in preparation
therefor, and the Universty dhdl provide for such period and in such
manner as may be prescribed for the indruction, teaching, training and
examinaion of such sudents, in accordance with the courses of dudies
of the Hemchandracharya North Gujarat Universty.

38. If any difficulty arises in giving effect to the provisons of this
Act, the State Government may, by order published in the Official
Gazette make such provisons not inconggtent with the provisons of this
Act as may gppear to be necessary for removing the difficulty:

Provided that no such order shdl be made after the expiry of the
period of three years from the date of commencement of the Act.
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